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The applicants Union prays that the
members of the Union may be allowed to
file this application jointly under the

| on the respondents by registered post.
List on 6.1.99 for written statement
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5.11.00 ? Heard Mr S.sarma,learned counsel
‘ i for the applicants and Mr A.DLb Roy, lear-
| ned Sr.C.G.S.C for the respondents.
. Ad journed on the prayer of the
counsel for the parties as as| to enable
them to ascertain the position pertaining-
ltd S.L.P pending before the Hon'ble
JSﬁpreme Court.

List on 5.1.2001 for hearing.
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@ . 15.1.2001 The matter pertains to  payment
' ' cT e i of | House Rent Allowance -and Licence Fee

payable to the Group 'C' and 'D' {employees.

 These issues were already Aaéi"jddicl'ated upon
by this Bench in O.A.Nos. 48/199“1, 2/1994,
11/1995, 37/1995 and 105/1995 disposed: of on

22.8.1995. The applicants stated that| their case

is squarely covered by the aforesaid decision

of the Tribunal, and therefore, they ljlave sought

for a direction to the respondents ifor release
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h\a§ already approached the Apex Court and

' the “\matter is pending ‘before ‘the Apex Court.
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List the matter on 12.2.2001 to ]
enable the parties to obtain instructions as @’

to the stage of the case before thz Apex Court.
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claimed in respect of othermembers of
the Union who were not being paid
compensation in.lieu of rent free
accommodation. Mr. S.
bounsel for the applicants mentioned
that the relief ctaimed in this applica-
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tion has been allowed by the department
to the applicants as well as to|other
members of the Union who were not earlier

being allowed this compensation. He has

1 prayed for permission to withdrﬁw the

 application.
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In view or theprayer madé on

behalf of therapplicants the appllcation
. stands dismlssed'as withdrawn. The

applicants will be free to agiﬁate the
in future.
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